BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH. New Delhi

ML.A. No. 135 of 2024

IN

0.A. NO. 587 OF 2022

IN THE MATTER OF

Krishna Kumar Ram

State of Bihar & ors

......... Petitioner
VS
....... Respondent

INDEX

S1 no. Annexure

Particulars

Page no.

Action Taken Report on behalf of
Respondent No. 5 the District
Magistrate, West Champaran,
Bettiah.

01-11

2. Annexure-1

A copy of the letter no. 610
dated 21.02.2025.

12-14

3. | Annexure-2

A copy of the Letter No. 150,
dated 13.03.2025.

15-17

4. Annexure-3 Colly

A copy of the Letter no. 609
dated 21.02.2025; Letter No.
71A  dated  08.03.2025;
photographs of the check-
post, CCTV camera and copy

18-28

323


New Delhi

01-11

12-14

15-17

18-28

2022


324

of the charge-sheet no. 82 of
2022 dated 23.11.2022.

5. Annexure-4 Colly. | A copy of the letter No. 611,
dated 21.02.2025 and letter | 29-30
no. 90 dated 25.02.2025

6. Annexure-5. A copy of the site inspection
i_ report dated 14.03.2025.

31-37

Drafted By:-
Abhimanyu Singh, Adv

Mob: 7004233419


29-30

31-37

Drafted By:-

Abhimanyu Singh, Adv

Mob: 7004233419


/3’ (3 c:
Ty

0 13 10entiNed Dy Atvorate, A

2r
e

e &

JF-."

C AR

Ay

alemnlv amrmec - J decs

L

hi.g ™ -

nis aMdavn apart from tnis mot

1
325

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH,New Delhi
ML.A. No. 135 of 2024

_
-

IN
0.A. NO. 587 OF 2022

IN THE MATTER OF
Krishna Kumar Ram ... Petitioner

< Vs
) [ 4
e{ -
§ ‘}/_‘ jiate of Bihar&ors ... Respondent
:,E—‘c__‘ ,&CTION TAKEN REPORT ON BEHALF OF THE DISTRICT
=% Q
E‘ }_! MAGISTRATE., WEST CHAMPARAN. BETTIAH: RESPONDENT

€
(" NO.01
1L &
§ ; I, Dinesh Kumar Rai, aged about 58 years, Male, Son of Sr1 Ramayan
g
s g Rai, Resident of Officers Flat No. 26/26, Bailey Road, Bailey Road,

Near hartali More, G.P.O., Phulwari, Patna, do hereby solemnly

affirm and State as follows:

1. That I am presently posted as District Magistrate-Cum-Collector,

West Champaran, and as such I am aware of the facts of the



New Delhi

01

2022
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present case on the basis of the official records maintained, that I

believe to be true.

-

2. That the instant matter was registered on basis of the letter petition
sent by One Sri Krishna Kumar Ram alleging therein that illegal
sand mining has been carried out in the area of Samra Labheda

Panchayat which is eco-sensitive zone of Balmiki Tiger Reserve.

3. That in light of the orders passed in the Original Applicatioﬁ, the
joint committee inspected the area of Samra Labheda Panchayat
and submitted an action taken report before this Hon’ble Tribunal.
The Hon'ble Tribunal after considering the report observed that
the joint committee and the concerned respondents did not take
any steps to identify the exact area within which illegal mining has
been done, the quantity of sand illegally mined and have not taken
any steps for imposition and realization of environmental
compensation and reclamation/rejuvenation of the illegally mined
area and vide order dated 17.03.2023 at para 11 (i) directed the
Respondent No. 05 to take all requisite steps for ensuring that no

illegal mining takes place, including setting up of check-posts;

(EY installation of CCTV cameras and use of drones and at para 11 (iv)
o ¥,

N
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directed the respondents to file an action taken report within 4

months.

4. That inadvertently the answering respondent did not file an action
taken report before the Hon’ble tribunal in compliance with the
directions contained in order dated 17.03.2023. The answering
respondent tender’s unconditional apology for the inconvenience
caused to this Hon'ble Tribunal due to disobedience of the
directions contained in order dated 17.03.2023. The answering
respondent being a public servant cannot think to circumvent or

bypass the order/directions of the Hon’ble Tribunal. et

5. That due to non-submission of the ATR, the instant Misc
Application in Disposed of Cases No. 135 of 2024 had been
registered by the Hon’ble Tribunal and vide order dated 10.12.2024
the Hon’ble Tribunal issued show-cause notices to the
Respondents directing them to file report showing action taken by

them in compliance of order dated 17.03.2023.

6. That it is humbly submitted that the order dated 10.12.2024 was
received in the office of the Respondent No. 05 on 02.01.2025 and

, he said e-mail was forwarded to Mines Development Officer,

v \ t Champaran, for taking necessary action and compliance,
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however the Mines Development Officer, West Champaran, did
not act on the notice and failed to apprise the Respondent No. 05
and therefore the Respondent No. 05 could not appear before the
Hon'ble Tribunal on 20.02.2025. In this regard, the Respondent
No. 05 carried an inquiry and after finding lapses on the part of the
Mines Development Officer, West Champaran, has issued a show-
cause notice to the said officer, for initiating a departmental
proceeding against him, |
A copy of the letter no. 610 dated

21.02.2025 is annexed and

marked as Annexure-1.

7. That the said Mines Development Officer, West Champaran,
apprehending action against him for the act and omission done on
his part, he went on leave for the period 19.02.2025 to 15.03.2025
to avoid the process and therefore the Respondent No. 05 vide his
letter No. 150, dated 13.03.2025, requested the Principal Secretary,
Mines and Geology Department, Govt. of India, to initiate

department proceedings against the Mines Development Officer,

/j West Champaran.
L e
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A copy of the Letter No. 150,
dated 13.03.2025 is annexed and
marked as Annexure-2.

8. That from the above stated facts it can be seen that due to the
lapses on the part of the Mines Development Officer, West
Champaran, the Respondent No. 05 could not appear before the
Hon'ble Tribunal on 20.02.2025 and once again tenders
unconditional apology for the inconvenience caused to the Hon'ble

Tribunal. e

9. That with respect to the compliance with the directions of the
Hon'’ble Tribunal dated 17.03.2023 it is stated that the same stands
complied. The respondent No. 05 vide its letter No. 609, dated
21.02.2025, directed the Superintendent of Police, Bagha at West
Champaran, to submit a report on compliance with the directions
contained in the order dated 17.03.2023. The Superintendent of
Police, Bagha at West Champaran, vide its Memo No. 71A/Legal,
dated 08.03.2025, submitted his report to the Respondent No. 05,

and stated therein that the direction contained in order dated

!

17.03.2023 has been complied with and barricading has been done;

%ck-past has been made; and CCTV cameras has also been
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have submitted charge-sheet No. 82 of 2022, dated 23.11.2022
against the four accused under Section 379 IPC; Section 4 & 41
MM & D.R Act, 1957 and Section 15 of the Environment
Protection Act, 1986.
A copy of the Letter no. 609 dated
21.02.2025; Letter No. 71A dated
08.03.2025; photographs of the check-
post, CCTV camera and copy of the
charge-sheet no. 82 of 2022 dated
23.11.2022 are annexed and marked as

Annexure-3 colly.

10. That further the Respondent No. 05 vide its letter No. 611,
dated 21.02.2025, directed the Mines Development Officer, West
Champaran, to submit a report on compliance of the directions
contained in order dated 17.03.2023. The Mines Development
Officer, West Champaran, vide its letter No. 90, dated 25.02.2025,
submitted a report and stated therein that the Superintendent of
Police, Bagha at West Champaran, has erected barricading; the

Department of Forest, Environment and Climate Change, Govt. of

-
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p 4 >
e




mines department is regularly monitoring the area to prevent any
sort of illegal mining.
A copy of the letter No. 611,
dated 21.02.2025 and letter no.

90 dated 25.02.2025 is annexed

and marked as Annexure-4 colly.

— ——

11. That the Respondent No. 05 upon receiving the abovesaid
report, to verify the same carried a site inspection of the Samera
labedha area on 14.03.2025 along with the Superintendent of
Police, Bagha at West Champaran and other designated officers.
During the site inspection, upon seeing the officials of the State
Government, local people gathered. Local Mukhiya Mrs.
Manorama Devi, Up-Mukhiya Mr. Sandeep Kumar and various
other people representatives like Chhedilal Prsad, Majesh Sahani
and others were also present during the site inspection. The locals
people present informed that at present no mining of any kind is
taking place and further stated that due to ban on mining of sand
as well as soil in the area they are facing difficulties in constructing
houses. —

PNy
Qb\- The local revenue clerk (halka karamchari) was also present during

N

S [E ® A @flya site inspection and said that he is posted in the Panchayat since
bt 73l -
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October, 2022, and that he knows the boundaries of the panchayat
very well and he regularly visits the area and no illegal mining is
taking place in the area.

In Piprasi P.S. Case No. 51 of 2022, the S.H.O. Piprasi P.S.,
informed that after competing the investigation against the said
accused, charge-sheet has been submitted against all the accused
before the concerned Court vide charge-sheet no. 82/22 dated
23.11.2022. The accused person surrendered before the Court and
has been enlarged on bail. The activities of the said accused
persons are being regularly monitored and they are now not
indulging in illegal sand mining activity. -
On the entry point of the access road to the samera labedha ghat
check-post has been established by the police and 24x7 duty has
been allotted to keep vigil against illegal mining, further,
barricading has also been done. The villagers present there
informed that continuous checking is being done by the police at
the check-post.

Solar powered CCTV cameras has been installed at the entry point
of the access road to the sand ghat and the CCTV camera footage
is being monitored at thana level. i

Drone camera is being regularly used for monitoring the illegal

and mining in the area.




During the site inspection it was noticed that no illegal sand
mining is being done in the area. Further, all requisite steps
including setting up of check posts; installation of CCTV camera
and use of drones for ensuring that no illegal mining takes place in
the area.
A copy of the site inspection
report dated 14.03.2025 is
annexed and marked as
Annexure-5. S
12. That from the above-mentioned facts it can be seen that

directions contained in order dated 17.03.2025 passed by the

Hon’ble Tribunal has duly been complied with by thc al{t_llqrities__

concerned.

13. That the answering respondent once again tenders
unconditional apology for any inconvenience caused to this

Hon’ble Tribunal due to inaction of the answering respondent.
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14 That the answering respondent have highest regard for the order
of the Hon’ble Tribunal and is duty bound to comply with the

directions of the Hon'ble Tribunal.

1S, That | have read the contents of the affidavit and have

.#ﬂfs’t'ood the same, |
— >/

v
# w5 e

VERIFICATION

Verified at Patna on 01* day of April, 2025, that the averments made
in the present affidavit are true and correct to the best of my
knowledge and information derived from records of the matter and
Annexures are true copy of the original, no part of it is false and

nothing material has been concealed therefrom.

—

DEPON

o = R pp VW
o o= DEPO%IQP?:IN SacH

B

-



qra’rm‘ﬁ =/ Enrolment No.: 017"

To

fadm R T
Dinesh Kumar Rai
§/0: Ramayan Ral

M
v am. WMREG.P.O

~=m D' ==

. Swtpm‘?t Varfed

JTIHT AR sHATH / Your Aadhaar No. :

99_ . " . 62

vib:9%1 13514

AT AT, ALY gaedred

issue Dale: 14/08B2014

v TR ™
Dinesh Kumar Rai

w1 faf%/008: 02/01/1966
TR/ MALE

335


HP
Pencil

HP
Pencil


336

Annegxure-1
HTER OIS, qf%%—q =+ or, dfcr=ar

Collectorate: West Champaran, Bettiah
SHTTE=T)

BITHo — 06254—242534 (FHTaterd)
— 06254—232535 (3MITE)
DRITo — 06254—242576
A ~ dm-bettiah.bih@nic.in
d99Ig € — http:/ /westchamparan.nic.in

=i 6.)0..... /T

.21 /.02-... /2025

I,
feoer TR 9, wuaA
et uTiRrerd:,
¥ TR ()

e fIerT geitien,
g aERe, Sfoar]

ﬁq?T — MA No. 12572024 In OA No. 587/2022 Krishna Kumar Ram & Ors., Vs, State of
Bihar ¥ WS &RA IRENEOr @ @y o1 agued a1 v @ g w
TR qftfd w31 @ Had 7 )

HElR,
SwE fivg & wddg § wew ¥ 5 W gEeEaR Reie- 20.02.2025 @ 99 9 @6
G AR TS wRa e ¢ R e 50 Ueme ey uike e e 2 59 el §
THE R uE g 5 REie- 10122024 B Rumifed o= #H graE &8 T AN
TR & gRT freifha aaeEr wiRe fam T —
"3. Due to non-receipt of any report in compliance of above said order,
the matter has been listed before this Bench for further orders
4. It may be observed that non-compliance with order passed by this
Tribunal constitutes an offence under Section 26 of the National Green Tribunal
Act, 2010 and the order is also executable under Section 25 of the National
Green Tribunal Act, 2010 by modes permissible under the Code of Civil
Procedure, 1908 which include the mode of arrest and detention of the
Officer/person responsible for non-compliance in civil prison.
5. Show cause notices be issued to the Member Secretary, BSPCB, the
District Magistrate and the Superintendent of Police, West Champaran, Bihar
requiring them to file report showing action taken by them in compliance of
order dated 17.03.2023 and also to show cause as to why order for their
prosecution be not passed by this Tribunal for noncompliance in submission of
the report as directed by this Tribunal.
6. Reports/replies to the show cause notices may be filed at least one
week before the date of hearing fixed.
7. List on 20.02.2025 for further consideration.”
el ¥ i B W AE o I go {5 I At @ e ¥ S99 feud, NGT
@ WK ¥ faiw- 0201.2025 B ey I w0 gY PuiRa R 20022025 & qd arqorer wliRew
wAida &= 8g G fear mn Y s FRaE g o goifed R T ¥ oo e
BT # REiP— 07.01.2025 B e€FT F a1 77 R (@R Gel ) | T W @ W B 2
% oToe g W9 9o W A A W P eraE A T ok 7 @ 9w w Pl O ¥g o o
FNEREN & TN STRNAT 5 77| A1 ageh) N-ReRAT =g @ o @ ufy ),
Rifdreer axaw @ WGl & SR AR AR @ W sriewR @ Ree ufiee ow
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ac: few & f6 24 6 @ 3} SWew aivfa fagell W wWdeRyr gaffa oo
gEd o) 5 Tl T6T MA No. 125/2024 In QA No. 587/2022 Krishna Kumar Ram & Ors. Vs. State
of Bihar # ISHY BRT SRIRNGRO & SR (17.03.2023 Td 10.12.2024) BT IFUE B § ATIRGTEY,
Rifdrerar v, < @ TR IR-—RWERM S@d &9 D IRY § auNhe wNag g B
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Annexure-2
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Collectorate: West Champaran, Bettiah
(STt TRET)

w=ie— |85 /e

feie. 13, /.88, /2025

BiMo — 06254—242534 (FTATer)
i~ 06254~-232535 (STaTH)
BaFddo — 06254—242576
8¢ — dm-bettiah.bih@nic.in
d9uIEe — http:/ /fwestchamparan.nic.in

9T,

LEIRIER

fater g9k v, wras.
forem asiie,

gf¥gy TR (dfer)
~TR—Ea IR,

fasr, 9T

MA No. .12512024 In OA No. 587/2022 Krishna Kamar Ram. & Ors. Vs. State of
Bihar # U R MEleRY 3 IRY & Iqwem § Riffew @t
e o '

Gﬁﬂﬁﬁ@?ﬁﬂﬁﬂﬁm%ﬁiﬁ?ﬁ—mo&z&saﬁﬁﬂw&waﬁﬁw

A BRT IREST $ N X0 B Uiige fowel sifed fear war € Rw @ dswrh

el ) |

Y A # e Y W 9 g ¥ Reie— 10.12.2024 @Y fawwifea @ @ gard

TS T AN <RSI0l & §RT Feifha andsr qika faar Wt o —

"3. Due to non-receipt of any report in compliance of above said order,
the matter has been listed before this Bench for further orders

4. It may be observed that non-compliance with order passed by this
Tribunal constitutes an offence under Section 26 of the National Green Tribunal
Act, 2010 and the order is also executable under Section 25 of the National
Green Tribunal Act, 2010 by modes permissible under the Code of Civil
Procedure, 1908 which include the mode of arrest and detention of the
Officer/person responsible for non-compliance in civil prison.

S. Show cause notices be issued to the Member Secretary, BSPCB, the
District Magistrate and the Superintendent of Police, West Champaran, Bihar
requiring them to file report showing action taken by them in compliance of
order dated 17.03.2023 and also to show cause as to why order for their
prosecution be not passed by this Tribunal for noncompliance in submission of
the report as directed by this Tribunal.

6. Reports/replies to the show cause notices may be filed at least one
week before the date of hearing fixed.

7. List on 20.02.2025 for further consideration.”
TET 9§ S B W I8 A 9 3o % 999 9 B Igure ¥ 99 s, NGT

@ WR W ReAie— 02012025 B Afew SN Bva gY FefRa R 20022025 B T sgrer ofdes

B ISihT 1A T T TS SO ¥ RATG— 07.01.2025 BT T B9 Ry 7§ (@Emhy
o ) | 76g 9 Wi 89 % SWId 9§19 gRT 7 A1 WE Bis SRS 37 TS &R 7 I TH W
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Rrof 3% 37 ST B T AR SRR BT T A 3 AR T o

& A e, Rif¥a A B 19T @ R A OREieRT @ 99 srlEvEy
fieg wiiage e TIRT F 1 uRReIfal o= g8 £ |

fifcm &t & o wwam =, @ o wwiter, oREw g, i’rf%mﬁmiﬁ«-
19.02.2025 ¥ 15.03.2025. % SUIRIT s@®mr i 2| 5= T e & Al STEeRT of), fg
T veel St B % v Sra—ansh aiee & 980 9Fes B A SuIfold JEwiel TR A Y |

I AR B T MA No. 125/2024 In OA No. 587/2022 Krishna Kumar Ram & Ors.
Vs. State of Bihar # WS SRT UNENGROT & 9 (17.03.2023 T 10.12.2024) FT SgATA B 4
wuRare], Rt s=eam, Ttk & ofd IR—fSeiRRe o0 o9 @ R 7 5 Tvwm @it
oo ueTiEe R, uf¥em TR, S @ fomg SFEafie BRAE BT &1 T BT 1T
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Anngxure-3 Colly.
LHTESIOITA A, = qgqreoy, afar=ar
Collectorate: West Champaran, Bettiah
ST I+ =y ===

Bivo -~ 06254—242534 (FIAIeT)
'— 06254—232535 {3T91H)
Had-0 — 06254—242576
I i~ dm-bettiah.bih@nic.in
d§WIS € — http:/ /westchamparan.nic.in

THP— .60G...... /e

feAiw. 2. /.2L... /2025

Y,
feter R W, Wl
o1 yeiter

qf¥gs FHErRm fa‘l%lm)

g H,
gfery aefier,
CUESR)

faugg — MA No. 125/2024 In OA No. 587/2022 Krishna Kumar Ram & Ors. Vs. State of
Bihar A IS BT ARITAEROT & AW BN AU TRATT SUAE T
& g 7|

BT,

ST fAUhd 39 UF B WRT MA No. 125/2024 In OA No. 587/2022 Krishna Kumar
Ram & Ors. Vs. State of Bihar # WISHT &RT <rIElawor & aMar (17.03.2023 Td 10.12.2024) &Y Uiy
e BY Aol W YW B | S § fF A ueieRe @ gR sewe e (@9 URe wd
WS $R1 & ARSI [fRed) @ 2T BT SYERT B g I @ Y Fifg BT BT e
=i~ 17.03.2023 PV favqe SMQw WIRG wxa g¢ Rer 7w ¥ 3w wWad ¥ Reie- 08022023 B
T asEl g e & Pl (@i gy orfiew, IR0 @ W) @ SRM N 59 o Ry
IR AT AT o For wWiE~ 82/, faFiE- 08022023 ¥ IR W uRy MR A 7 =N
{(oramit o) |

fafss & & Wi PErrgER fReiw- 20022025 B SO 9 B G ARG TS
BRT IR & G B gV Wiorner ey wIike fear wrar 3

3 A & 6 9w AT B Aels ¥ 77 FHAE § N @ W o @
WY, difes 3R HRaE fhar o e |

HITIE — T |
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=i 4A) /Ay s,
gfer arflere &1 Brafera, o TRy, qEr Rsig 08- 3. 2025

Uy,

gfers anfrers,
qIET |

9ar ¥,
e geried,
IRew s qwer, A

T = R wie™, vo T, Ay wrater BT Y3iH—609 /Mo, fEiH—21
022025

faw — MA No-135/2024 In 0A No-587/2022 Krishan kumar ram &Ors.
Vs. State of Bihar # Iy &R <rrarfiexer & arsr oy ITET
URIdeT Sueier =M @ Wy |

HERM,

sugaﬁmqﬁﬁmzﬁmﬁﬁmﬁ f MA No-135/2024 In 0A
No-587/2022 Krishan kumar ram &Ors. Vs, State of Bihar % 57 sRa =mmanfieswor
$mwmmﬁﬁﬂm/ﬁ@wmﬁa}%mgﬁmzﬁmﬁ@
m%mﬁﬁmaﬁWﬁw%ﬁﬁﬁgﬁwmm%ﬁmW%:—

1. MA No-135/2024 IN OA NO-587/2022 URT H0—11 BR&T 01 & U & e
ﬁm%‘,%ﬁmqﬂﬁﬁmﬂﬁma%mwwﬁaﬁhw(w,
aaéawaﬁm)wﬁawﬂﬁa%fmmmémwaﬁu%ﬁgﬁm
DI T B

maﬁhwwﬁawaﬁWZEmﬁmmgq
%ﬁ%%waﬁﬂﬂwﬁwa%mﬁé‘lwﬁwﬁoﬁoéﬁmﬁoﬁﬁmﬁaﬁh
e W WM alel I B R @ o @ § ( R>fET/ HoModoo
T P U W TRIFRT aof BT el |Rr wore ¥))

2. MA No-135/2024 IN OA NO-587/2022 9RT Ho—11 PIEBT3 B IFUIeH B ey
4 @E g, 5 RIRrl o @is |o-51/22 ReiF—2006.2022 ¥ Bic & IR ARToE
RIS AfgwT @ feg ARIY U= [o—42 /22 feie—23.11.2022 g~T—379 /34
HI0<0fdo T4 8BM(Cpimts) rules 2019 (amendments rules 2021) &RT-56 /11 /4

& M.M (D&R) Act 1957 &IR7—4 /21 & Environment protection act 1986 &IRT—15
@ It FAida B g ITHYE I T T goT § |

OA NO-360/2015 wirm sRa <mmanfiexvl gRT fRei9—26.02.2021 @)
wﬁawﬁw%a@mﬁmﬁ.ﬁﬁmﬁmvﬁﬁmzﬁm
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o B 209 1A
B Note cam lite
Address . West Champaran,Bihar,India
° Latitude : 27° 8'26.43"N
& Longitude : 83° 57' 58.62" E
Altitude : 93.0 meter
ate : 24/02/2025 11:33:53

O Note cam lite

O Note cam lite
@ Address : Semralabedaha,Bihar,India

¥ Latitude : 27° 3' 52.60" N
Longitude : 84° 2' 32.50" E 8 Not
Altitude : 85.0 meter e
Date : 15/05/2024 13:36:28
Accuracy : 1.3 meter

# Time zone : IST

Regular checking by the concerned authority
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O Note cam lite * . _DONote cam lite

‘Address : Semralabedaha,Bihar,India i = * Address : Semralabedaha,Bihar,India
'/ Latitude : 27° 3'41.82" N R , Latitude ; 27° 3'47.92" N
+Longitude : 84° 1' 54.40" E ' _ * Longitude : 84° 2' 2.05"E
Altitude : 89.0 meter ' Altitude : 89.0 meter
Date : 16/10/2024 08:49:06 : « Date : 15/12/2024 09:43:19
Accuracy : 1.3 meter Accuracy : 1.3 meter
\ f Time zone : IST Time zone : IST

O Note cam lite
Address : Semralabedaha,BiharIndia
# Latitude ; 27° 8'55.57" N
Longitude : 83" 58' 45.60" E
o Altitude : 92.0 meter
Date : 15/01/2024 11:15:57
"M Accuracy : 1.4 meter
B Time zone : IST
4 Note : semralabedaha

O Note cam lite

Address : Semralabedaha,Bihar,India

Latitude : 27° 3'51.31" N

Longitude : 84° 2' 22.61"E

Altitude : 85.0 meter

Date : 25/07/2023 09:26:18 : e e

Address : null Semralabedaha,8iharindia
Accuracy : 1.3 meter % '_ _ B Latitude :27°8'51.77° N

Longitude : 83* 58" 49.41"E

: ¢ KT it = - | Altitude * 12037955 meter
Time zone : IST s = S Date - 02/08/2023 02:37 pm
Note : semralabedaha 3 ORI PR S e e T Braome BT

" : - : o9 Note : Captured by Note cam

Pictures taken at the time of using DRONE to monitor the Sand Ghat in
Question
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West Champaran, Bihar, India

f 4xr8+16q, Sripat Nagar, Bihar 274802, India, West Champaran, Bihar
"Hl 274802, India
Lat 271411667 Long B3.965788°

CCTV Camera Feed

West Champaran, Bihar, India
4xr8+16q, Sripat Nagar, Bihar 274802, India, West Champaran, Bihar

Long 83.96624°
PM GMT +05:30

CCTV Cameras installed to keep vigil upon the access road
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Tubewell at
Check-post

L
14/03/2025

i il
1l "H”’ l'\

&
14/03/2025 4 :
{ (5= ,

Inspection of heck—post by DM, West Champaran, Bettiah and SP Bagaha, West
Champaran
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Inspection by DM, West Champaran, Bettiah and SP Bagaha, West Champaran
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S

-

Picture during the timony taken by D, West Champaran, Bettiah and SP
Bagaha, West Champaran
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Collectorate: West Champaran, Bettiah
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In the matter of Misc. Application in Disposed of cases No. 135/2024

- » Site of Inspection:

31
* Annexure-5

1

Inspection Report of Joint Inspection

In Original Application No. 587 of 2022

355

Sand Mining Project on the Gandak River at

Semra  Labedaha  Ghat, P.S.-Piprasi,

Sub-Division- Bagaha,
West Champaran

» Date of Inspection: 14 March, 2025

» Presence:

District-

1) Mr. Dinesh Kumar Rai, District Magistrate,

West Champaran, Bettiah (Bihar)

'2) Mr. Sushant Saroj, Superintendent of Police,

Bagaha at West Champaran (Bihar)

3) Mr. Gaurav Kumar, Sub-Divisional Officer,

Bagaha at West Champaran (Bihar)

4) Mr. Kumar Devendra, Sub-Divisional Police

Officer, Bagaha at West Champaran (Bihar)

5) Mr. Sunil Kumar, Range Officer of Forest,
Forest Division Bagaha, Forest Range, West
Champaran (Representative of DFO, Bettiah

Division-2)

6) Mr. Rishikesh Kumar, Block Development
- Officer, Piprasi Block at West Champaran

(Bihar)

7) Mr. Nandlal Kumar Ram, Circle Officer,

‘Piprasi at West Champaran (Bihar)

8) Mr. Suryamani Bhai Patel, Inspector Mines,

West Champaran (Bihar)

9) Mr. Ashok Kumar, S.H.O. Piprasi P.S. at

West Champaran (Bihar)
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> Background:

A petition was filed by Sri Krishna Kumar Ram & Ors., before the
Hon’ble National Green Tribunal, New Delhi, alleging therein that
illegal sand mining is being carried out in the area of Semra Labedaha
Panchayat under Piprasi Block of West Champaran District every day,
which is Eco- sensitive zone of Balmikinagar Tiger Reserve and the
concerned officers are not taking any action despite making of
complaints to them repeatedly, upon which Original Application No. 587
of 2022 was instituted by the Hon'ble NGT. In this matter vide order dated-
21/09/2022 the Hon'ble NGT has pleased to constitute a Joint Committee
for carrying the inspection of illegal sand mining area and to submit report
on factual status of illegal sand mining to the Hon'ble NGT. In compliance
of the same the committee has visited the site in presence of the
complainant Sri Krishna Kumar Ram and submitted their joint report
mentioning therein that no any sand mining is going on after flood. Illegal
mining was being carried six months ago. Thatafter the Hon'ble NGT, vide
his order dated- 06/01/2023 has pleased to sought response/replies from the
authority concerned. In compliance of the same authorities concerned has
submitted their response/replies and simultaneously appeared through
virtual mode on 17/03/2023. Upon hearing the authorities concerned, vide
order dated- 17/03/2023 the Hon'ble NGT has been pleased to disposed off
the matter with the following directions: -

i)  The District Magistrate and the Superintendent of Police,
West Champaran, Bihar are directed to take all requisite
steps including setting up of check posts, installation of
CCTV cameras and use of drones for ensuring that no illegal
mining takes place in the eco sensitive zone in question;

ii.)  The Bihar State Pollution Control Board (BSPCB) is directed
to take appropriate proceedings against persons alleged to
have indulged in illegal mining for imposition and realization
of environmental compensation and utilization thereof for
restoration of environment in the affected area.

iii.) The Superintendent of Police, West Champaran, Bihar is
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directed to issue appropriate instruction for completion of
investigation in the FIR already registered expeditiously and
taking of action against all involved in accordance with
direction issued by this Tribunal in order dated 26.02.2021
passed by this Hon’ble Tribunal in OA No. 360/2015 in the
matter of National Green Tribunal Bar Association Vs.
Virender Singh (State of Gujarat) and the Enforcement &
Monitoring Guidelines for Sand Mining 2020.

iv.)) Action taken report be filed by the Member Secretary,
BSPCB, District Magistrate and the Superintendent of
Police, West Champaran, Bihar within four months by e-mail
at judicial-ngt@gov.in preferably in the form of searchable
PDF/OCR Supported PDF and not in the form of Image
PDF, before the Ld. Registrar General, National Greén
Tribunal, Principal Bench, New Delhi who may, if
necessary, put up the matter before this Bench for further
directions.

In compliance of the aforesaid direction, vide Letter No. 611/Con.,
dated- 21/02/2025 a report has been asked from the Mining Development
Officer, West Champaran at Bettiah as well as from the Superintendent of
Police, Bagaha, vide Letter No. 609/con., dated- 21/02/2025.

The Mining Development Officer, West Champaran at Bettiah vide
his Letter No. 90, dated- 25/02/2025 has submitted his report and Vide
Letter No. 71(A), dated- 08/03/2025 the Superintendent of Police, Bagaha
has submitted his report. '

» Site Visit:

To verify the information in the received report and to inspect the
sand ghat in question, the District Magistrate, West Champaran at Bettiah,
the Superintendent of Police, Bagaha, and other designated officials visited
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4

the site on March 14,2025, in accordance with the order dated March 17,
2023, issued by the Hon'ble NGT in O.A. No. 587 of 2022.

‘> Description of Site:

Semra Labedaha is a panchayat in Piprasi Block, which is part of the
Bagaha Sub-Division of West Champaran District. This location is on the
banks of the Gandak River, 65 kilometers from the Sub-divisional
Headquarters and 120 kilometers from the District Headquarters. The hilly
terrain of Nepal surrounds the West Champaran District to the north. There
are vast tracts of woodland on the slopes. During the monsoon, immense
amounts of sand are brought down by the stream from the hills. This district
is rich in minor minerals, primarily sand from rivers. Forest is situated
around 5km from the site in question. Coordinates of the site is as follows: -

Latitude: - 27°8'55.8024"

Longitude: -  83%58'43.899"

> Factual Status:

1. Hlegal Mining-

i.

iii.

During the surprise visit of the site in question, seeing the
vehicles of many officials at the spot, various people gathered
there. Local Mukhiya namely Mrs. Manorama Devi, Up-
Mukhiya namely Sandeep Kumar Chaudhary and various
public representatives like Chhedilal Prasad, Manjesh Sahani
and others were also present. The villagers present were
informed about the matter and inquiries were made about
mining,

The local Mukhiya, Up-Mukhiya, public representatives and
villagers said unanimously that at present no mining of any
kind is taking place. It was also told by the villagers that there
is ban on the mining of sand as well as soil from this area, due
to which they are facing difficulties in constructing houses.

Local Revenue Clerk (Ha[ka Karmchari) was also present
there. On asking, he said that he is posted in this Panchayat
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since October 2022. He knows the boundaries of the
Panchayat very well. He keeps coming to the area. There was
no complaint of mining since he is here.

2. Piprasi P.S. Case No. 51 0f2022

i.

ii.

iii.

iv.

Earlier an F.LR. bearing Piprasi P.S. Case No. 51 of 2022 was
registered on the request of Forester, Madanpur-cum-
Naurangia Forest Range against Rameshwar Bin, Vinod
Yadav, Dinesh Jaisawal, Ramnath Gupta & Raju Rauniyar.

The S.H.O. Piprasi P.S. has said that after completing the
investigation against the said accused, charge sheet has been
submitted against all the accused before the concerned Court
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vide Charge-sheet No. 82/22, dated- 23/11/2022. All the above

accused surrendered in the Court and got their respective bails.
He further stated that as per direction received from the senior
officials, all accused are being constantly monitored.

As far as matter is concerned with the seizer, the S.H.O.
Piprasi said that no sand or tractor/vehicle were seized in the
above F.LR. and it was supported by the officials of forest
present there.

F.IR. was perused and it was found that F.I.R. No. 51 of 2022
was registered by the Forester, Madanpur-cum-Naurangia
Forest Range, against the above-mentioned accused on the
continuous complaints of the villagers regarding mining, but
no seizure was made at that time.

3. Setting up of Check-post

i

Site in question i.e. Sand Ghat is situated around 02 km from

the main rural road and the access road is very difficult and
filled with sand and soil. On both sides of which there is
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iii.
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empty land like a desert are situated. At some places farming
has been done by the local villagers.

On the entry point of this access road permanent check-post
has been established by the Police and 24x7 duty has been
allotted to keep vigil against the illegal mining. Barricading
has also been done.

Villagers, present there has said that continuous checkmg is
being done by the police at this check post.

4. CCTV Camera

i.

ii.

In compliance of the order of the Hon'ble NGT, two CCTV
cameras (powered by solar) has been installed at the entry
point of the access road to the sand ghat to keep vigil upon the
access road and situations.

The CCTV cameras are being monitored at Thana level.

5. Use of Drone

i

Drones are a great way to keep a watch from a long distance.
In compliance of the order of the Hon'ble NGT, drones are
being used at regular interval for ensuring that no illegal
mining takes place in the eco sensitive zone in question.

6. Other Actions

i.

ii.

The Forest Department has also put-up a board in Semra
Labedaha in way of sand ghat stating that commercial
mining is completely banned.

The mining department conducts raids from time to time
with the local police station.
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» Findings:

No illegal mining is being done at present. All requisite steps
including setting up of check posts, instaliation of CCTV cameras and use
of drones for ensuring that no illegal mining takes place in the eco sensitive
zone in question, has been taken by the authorities concerned. Investigation
of Piparasi P.S. Case No. 51/2022 has also been completed. The officials
present were instructed to keep a constant vigil against illegal mining. They
were also instructed to conduct continuous raids.

Z -
Superintendent of Police District Ma; pate,
Bagaha, West Champaran West Champaran, Bettiah

Memo No...2 1%2.../Con, Dated-.. 121031 2025..

Copy forwarded to: ~ BDO Piprasi/CO Piprasi/SHO Piprasi for necessary
action.

Copy forwarded to: - Sub-Divisional Police Officer, Bagha for necessary
action.

Copy forwarded to: ~ Sub-Divisional Officer, Bagha for necessary action.

Copy forwardedto: ~ Sub-Divisional Police Officer, Bagha for necessary

: action.

Copy forwarded to: ~ District Forest Officer, VIR Division-2, Bettiah for
necessary action.

Copy forwardedto: ~ Member-Secretary, Bihar State Pollution Control
Board, Patna for information & necessary action.

-~
ice District M_J i?t:gtz:\jr

Bagaha, West Champaran West Champaran, Bettiah
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